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II? THE CEUTRAL ADRMINISTRATIVE TRIBUNAL , JAIPUR EENCH,

JEIEFUR,
CA 4041/94 : Date of order 22,2,95
AbJdul Gani and Hanuman s Applicants
V/s
Union of India and Othsie Respondents., |
Mr. 3., Kumar H Couniszl for the‘appliéants.

tone present for thz pesponlants.,

CCRAM )

Hon'ble Mr. Gopal Frishna, Manbker (Judicial)
Hon'lbhle Mr, O P, Sharma, Mamker (Adninistrative)

PER HOMN'SLE MR, GWPAL: I'RISHNA, KMEMBER (JUDICIAL)

Applicante AlJdul Gani and Hanuman have in this

spplication u/s 19 of ths Administrativ

(I’

Triktunale Act,

1985, challenged ths validity of the crdsr datad 20,7.94

by which they wsare transferr=d from Indergarh to Makholi-

Rantharbore (Sawa raadhopur). Th»y have s0 ght a2 direction

to the raspondents to release the TA/DA and tenporary duty

allowances to them with othesr conseguential bensfits,

2. ‘We have heard the lsarnsd counssl for thz appli

llonz is prezsznt £or thz respondants,

3. Thz applicants have conplied with the order of

cants,

transfer, They have joinzd at th:z new place of Jos siing,

So far ag their olaim to th: grant of TA/DA and temporary

Auty allowances ars connzrnad, th2 learned counssl f£or the

applicants states that they chall re
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ths concerned authority., In case the zpglicants reprzzen

ot

toe the concerned auvthority for paynent of TA/DA and kenpoarar

duty allowzaneszs and for the grant of othzr un:equential

wenefits, the ean2 may ke duly considzred.

the representation of the apolicznts in regard to the grant

Yy

of TA/Dx and temporary duty allowsncoes and other consequential
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benefits 4f th2 same is mwade within s fortnight from the

date of thiz ocrdzr, Thz respcocndents ars directed o disp

of this representaticn as per rules through z dzt:iled

=

gpeakingy crder az exp=ditiously az possible, and if the
applicants are aggrieved, they may file a fresh 02, if

so adv'sed. No order as to oocsts,
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(C.D. av‘rr)z» | (3GPAL FRISHNA)
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